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from abroad (St.)

Education Bill, 1973, which
was passed by the Lok Sabha
at its sitting held on the 27th
March, 1973".

ORISSA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

SECRETARY: Sir, I lay on the
Table of the House the Orissa State
Legislature (Delegation of Powers)
Bill, 1973, as passed by Rajya Sabbha.

1348 hrs.

STATEMENT RE PURCHASE OF
MILO FROM ABROAD

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): The
Hon'ble Members are already aware
of the Government's decision to im-
port during the current year, on com-
mercial basis, about 2 million tonnes

of wheat/milo from abroad. As for
milo, 6.5 lakh tonnes have already
been contracted for purchase and

necessary arrangements for shipping
have been finalised. Having regard
1o the presence of dhatura seeds
noticed in some consignments of milo,
Government have since decideg to
stop any further purchase of milo.
Out of 65 lakh tonnes of milo al-
ready contracted for purchase, 1.18
lakh tonnes have been received in
the Indian ports upto 20th March.
1973, while the halance quantity of
milo is under despatch. By and
large, shipping arrangements had been
finalised and necessary contracts en-
tered into with the shippers ete. for
the rest of milo. Government have
been advised that the arrangements
finalised and contracted will have to
be allowed to stand, as oherwise here
mgy be serious financial and legal
implications, However, Instructions
have been issued that stricter inspec-
tion should be carried out before des-
patch of milo. Ajs already stated on
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the floor of this House, arrangements
have been made to clean milo rece-
ived from abroad before distribution.

13.54 hrs,

BUSINESS ADVISORY COMMITTEE
TWENTY-EIGHTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to move:

“That this House do agree with
the Twenty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 30th
March, 1973."

MR. SPEAKER: The question is:

“That this House do agree with
the Twenty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 30th
March, 1973".

The motion was adopted

13.51 1/2hrs.

RE. STRIKE IN STANTON PIPE AND'
FOUNDRY FACTORY, UJJAIN

MR, SPEAKER: 1 have allowed

twu hon. Members under rule 377—
Shri Kachwai and Shri Phaool Chand
Verma—to speak about the strike.
Shri Kachwai is not here. Shri
Verma.

13.55 hrs.

[Mr, DepuTY-SPEAKER in the Chair.]
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DEMANDS FOR GRANTS, 1973-T4--
contd.
MinistTRYy oF INDUsTRIAL Drxveroe-
MENT AND DEPARTMENT oOr Scmwce
aND TrcHNOLOCY—contd.

MR. DEPUTY-SPEAKER: Now we
shall take up further consideration on
the Demands for Grants under the
control of the Ministries of Industrial
Development and Science and Tech-
nology.

Shri Jagannath Rao will
his speech.

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Deputy-Speaker, Sir, 1
was speaking about the growth of
monopoly. The M.RT.P. Act seeksto
curb the growth of the monopolistic
power. This Act, as I said, is defec-
tive and it needs amendment. There
is Section 27 in the Act which says
that the Central Government can, if
it is satisfled, call wupon the large .
houses to shed their interest In cer-
tain companies under their control .
There are three types of expansions.
ie., where an industry acquires in- .
terest in another industry which pro-
duces the same product, that is, cal-

continue



